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Ney Delhi the 10th August -1994

Hon'ble Shri O.P. SharmajMeraber(O)

Shri R. S. Dghiya ,
s/o Shri Nand Ram,
L n r

0/^ Deputy Commissioner,
Rajyp Sainik Boardj
Gout. of N, C. T. ,
T is Ha za r i»
Delhi. »..» Applicant

'^Shri R.S. Dahiya in Person)

T"

Vs .

1. The Secretary
to the Gout. Of India)
t^Unistry of Home Affairs,
North Block,
Nay Delhi.

2. Deputy Commissioner,
, • Gout, of National CaPitpl Territory,

Tis Hai^eri, Delhi. ..... Respond©nts

ORDER (ORALj

Hon'ble Shri 0 • P . Sharma )f^emb er (0 )

Applicant heard in Person. He is an ex-SEjruicemsri,

He is still seruing in Rajya Sainik Board. H© yas employed

as Loyer Division Clerk yith effect from 5.S.93 in the

Pay scale of ife.QcO—jBOO in the office of Deputy

Commissioner,Delhi. Bis seruice is temporeiy"

2. The grievance of the applicant is that he was not

Paid Salary yhen it fell due on the last date of every

month since f'Tay 1093 and that it yas Paid in December 1993,

a total amount calculated of this Period. He hgs noy claimed

interest on the delayed Payment of the salary* He made a •

representation to t he respondents and glso oaue © re Present,--, t ion

September l993 but he has not been furnished any rePly.
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3. Though there is no Proyisian for Payment of interaatv
to the employee for delayed Payment of salary but the/

Principles of natural justice and that the Person has been

deprived of the due money and ha could hava utilised that
amount for better gains or for betterment of his fa.milys
that has to be compensated if there is any M!Liaitj:atii!S.
laPse in the Payment of salary. The other grisuanoa
pointed out by the aPPlioaOt is that there is doubt for
taking the Period from 30.11.93 till 2l.i2.93 to be

treated as a Period not sPent on duty. The aPPlicant
admits that ha has been Pgid Salary for this Period. The

PB

applicant^.Blsff .bo^infortned uhile deciding the case of Paymant
Of interest/compensation regarding this Period to raPel
the apprehension entertained by the aPPlicant.

4. In view of this fact this application ig disPOsed of
at the admission stage that the respondent shall consider
the case of the aPPlicant whether the delay in disbursement
Of salary was on any unavoidable administrative grounds

t cjand If not so they may consider him Compensate by way of
Intsrsst on tho delayed Payment monthuisa of the salary.
The application is therefore disposed of accordinqiy. 7^,3
applicant be also informed about the Period 3O.11/93 to 20. 12.93 :
uhether treated spent on aotive duty. 2.12.93
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(3.P. SHaRHa)
Member(3)
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